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RAJYA SABHA 

Monday,   the   28th.    March,   1977/the 
7th Chaitra, 1899   (Safca)' 

The House met at fifty-five minutes 
past eleven of the clock, Chairman pro 
tern, Shri Banarsi Das,, in the Chair. 

ADDRESS    BY    THE    VICE-PRESI-
DENT/ACTING AS PRESIDENT 

SECRETARY-GENERAL: Sir, I beg 
to lay on the Table a copy (in English and 
Hindi) of the Address by the Vice-
President acting as President to both the 
Houses of Parliament assemble^ together 
on the 28th March, 1977. 
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and a perfect gentleman. We mourn his loss 
today and convey out sincere and heartfelt 
condolences to Begum Abida Ahmed. 

The General Election just concluded has 
effectively and decisively demonstrated the 
power of the people, the vitality of the 
democratic process in India and the deep root 
that it has taken. The people have given a 
clear verdict in favour of individual freedom, 
democracy and the rule of law and against 
executive arbitrariness, the emergence of a 
personality cult and extra-constitutional 
centres of power. The election marks an 
important milestone in the evolution of our 
democratic polity into a healthy two-party 
system. 

My Government pledges itself to fulfil in 
every way the mandate given to it by the 
people. In doing so, it will not take the people 
for granted or assume that they know nothing 
and that the Government alone knows all 
answers and solutions. The traumatic 
experience of the last two years during which 
many atrocities were committed on the people 
and they had to undergo untold sufferings and 
some have even died, has brought home the 
relevance of this. 

Honourable Members, the new Government 
has taken charge only three days ago. It has 
not had the time to work out the details of the 
various measures it intends to adopt. This will 
be done in due course during the year and 
placed before you. Nevertheless, there are 
some urgent tasks to he attended to and the 
Government will take them in hand imme-
diately. 

The most urgent task is to remove the 
remaining curbs on the fundamental freedoms 
and civil rights of the people, to restore the 
rule of law and the right of free expression to 
the Press. The external emergency proclaimed 
in 1971 has been revoked by 

me yesterday The Government    will also 
take the following measures: 

(i) Having rgard to the gross abuse to 
which the Maintenance of Internal Security 
Act has been put . during the last two years, a 
thorough review of the Act will be under-
taken with a view to repealing it and 
examining whether the existing laws need 
further strengthening to deal with economic 
offences and security of the country without 
denying the right of approach to courts. 

(ii) Legislation will be introduced to 
ensure that no political or social 
organisation is banned except on adequate 
grounds and after an independent  judicial  
enquiry. 

(iii) The Prevention of Publication of 
Objectionable Matters Act will be repealed. 
Immunity which the Press enjoyed in 
reporting the proceedings of legislatures 
will be restored. 

(iv) The amendment to the Rep-
resentation of Peoples Act which redefined 
corrupt practices and afforded protection to 
electoral offences by certain individuals by 
placing them beyond the scrutiny of the 
courts, will be repealed. 

During the course of the ^ear, a 
comprehensive measure will be placed before 
you to amend the Constitution to restore the 
balance between the people and Parliament, 
Parliament and the Judiciary, the Judiciary and 
the Executive, the States and the Centre, the 
citizen and the Government, that the founding 
fathers of our Constitu-" tion had worked out. 
This will include provisions to amend Article 
352 to prevent the abuse of the power to 
declare emergency and of the relevant Articles 
to ensure that President's Rule is imposed 
strictly in accordance with the objectives 
mentioned in the Constitution and not for 
extraneous purposes. 
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One of the very serious developments in 
the recent past was the erosion of the freedom 
and impartiality of the media of publicity and 
information. My Government will take Steps 
to restore to the media their due place in a 
democracy. Steps will also be taken to ensure 
that All India Radio, Doordarshan, Films 
Division and other Government media 
function in a fair and objective manner. 

Nothing has roused public anger and 
resentment so much as the manner in which 
the family planning programme was 
implemented last year in several parts of the 
country. This has caused a major set back to 
the programme which is vital for the welfare 
of the nation. Family planning will be 
pursued, vigorously as a wholly voluntary 
programme and as an integral part of a 
comprehensive policy covering education, 
health, maternity and child-care, family 
welfare, women's rights and nutrition. 

In the economic sphere, the Government is 
pledged to the removal of destitution within a 
definite timeframe of 10 years. Relative 
neglect of the rural sector has created a dange-
rous imbalance in the economy leading to 
migration of people from rural areas to urban 
centres. The farmer has been denied 
reasonable and fair price for his products. 
Allocations for agriculture and related 
developments have been grossly inadequate 
and the need to improve conditions in the 
villages has received scarce attention. More 
than a lakh of villages do not even have the 
most elementary facilities for drinking water. 
My Government will follow an employment-
oriented strategy in which primacy will be 
given to the development of agriculture, agro-
industries, small and cottage industries 
especially in rural areas. High priority will 
also be given to the provisions of minimum 
needs in rural areas and to integrated rural 
development. To the extent possible at this 
point of time, the Fifth Five Year Plan will be 
reviewed. The 

planning process will be revitalised and work 
on the Sixth Five Year Flan will be taken up 
without delay. My Government will announce 
at the time of the presentation of the final 
budget later this year the details of the 
economic programme that is proposed to be 
followed. 

I now come to external relations. My 
Government will honour all the commitments 
made by the previous Government. It stands 
for friendship with all our neighbour's and 
other nations of the world on the basis of 
equality and reciprocity and will follow a path 
of genuine non-alignment. I am glad to say 
that my Government will be hosting a meeting 
of the Non-aligned Co-ordinating Bureau 
early next month. My Government will also 
give very special attention to the 
strengthening of ties and economic and 
technical co-operation with all developing 
nations. 

Honourable Members, your present session 
will be a short one in which you will have to 
attend to urgent financial business—the 
Supplementary Demands of the Union and the 
States under President's Rule, and the Vote on 
Account regarding the General Budget, the 
Railway Budget and the budgets of States 
under President's Rule. A heavy and busy 
schedule lies ahead of you in the coming 
months. There is today a mood of expectancy 
in the country and I trust that you will co-
operate fully in attending to the business that 
will be placed before you by Government, 
with thoroughness and expedition. I commend 
you to your tasks and wish you all success. 

Jai Hindi. 

OBITUARY REFERENCE 
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12 NOON 
ANNOUNCEMENT     RE    ELECTION OF  

DEPUTY  CHAIRMAN 

 

SHRI BHUPESH GUPTA; (West Bengal): 
Siri I have a submission to make. At what point 
do I make the submission? It is with regard to a 
certain procedure adopted by the authorities 
working on behalf of this House. After the 
papers are laid and before the General Budget 
is presented, I can do it, or I would like to do it 
now. 

CHAIRMAN: Mr. Gupta, this may be 
considered when the Budget is laid on the 
Table. 

 

CANCELLATION  OF   SITTING     OF 
THE HOUSE  ON THE  29th     MJarch 
1977 

 

 

Reference to appointment of    Chairman pro  
tern 

SHRI   BHUPESH   GUPTA     (West 
j    Bengal):   Sir,  I wish to    make      it 
clear that what I am going to submit 
to you is in no way meant to be any 
personal   reflection. Persons    are 
not involved in this. I am concerned with the 

principles, more especially when we are 
thinking of restoring democratic norms of 
functioning. Article 91 says that when the 
office of Chairman is vacant in our House, it is 
for the President to nominate someone to 
discharge the functions of the Chairman. Here 
in this House, a crisis arose, firstly due to a 
tragedy because of the death of Shri Fakh-I 
ruddin Ali Ahmed, the President, The 
Chairman of this House or the Vice-President 
became the Acting President. Naturally he 
could not come. Therefore, he was not avail-
able to discharge the usual functions i assigned 
to him ex-official as the Chairman of this 
House. Then the Deputy Chairman of the 
House, another presiding officer, got elected to 
the other House and under the Constitution, 
automatically he ceased to be a Member of this 
House. Therefore, we were faced with a 
situation in which we did not have any 
Chairman or Deputy Chairman. Now in that 
situation, article 91 had been invoked in order 
that the President could appoint someone to 
discharge the functions of the Chairman. Now, 
Sir, the President in such matters is supposed 
to act on the advice of the Council of Minis-
ters. There is no situation in which the 
President does not act except on the advice of 
the Council of Ministers. 
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[Shri Bhupesh Gupta] And here the  
Government comes  in and I want to  tell the 
new Government  something  right  from  the  
first day, what should not    be    done    by 
them.    Now here the      Government was not 
concerned in.    advising    the President. It was 
an executive    act. The Government was 
concerned with meeting the crisis which had    
arisen in this House as a result of the   two   , 
vacancies more or less simultaneously taking 
place. Now, Sir, it was the duty of    the      
Government or      the Council of Ministers or 
the Minister    | of  Pariamentary  Affairs   to     
consult the Opposition also, apart from their 
own party-men as to how the    crisis could be 
tided over,, as to who should be  appointed,   as  
to  who  should    be recommended   to   the   
President     for appointment as the temporary 
Chair, man to discharge the functions of the 
Chairman.     Now,       technically     the 
Government   is     undoubtedly      empowered  
to   advise  the  President;  in fact, they have 
done it; I have      no quarrel with them. It is 
they      who advise.      It is good that the 
Government has done    many  things,     good 
things,  like the lirting of the     other 
Emergency  yesterday.     But  that     is not the 
point. The point here is it is a   question  of   
appointing      someone from amongst us.    I 
say, no personal thing should be involved      in 
it.      I am not at all concerned with persons. 
Sir, it is a    question of      appointing someone  
temporarily    from   amongst Us to  discharge  
the functions  of the Chairman till either the 
Chairman   is available or a Deputy Chairman    
is elected by this House. Now, Sir, was it not 
right for the Government      to consult us in the    
Opposition? I     do not know what Mr. 
Kamlapati    Tri-pathi will be saying.      
Perhaps they are  not  in  a  mood to  say 
anything. But here, I say, it was a matter con-
cerning the     House and since     you could not 
have  election immediately, obviously the      
situation has to    be met  and  some  one must 
be in     the Chair.  But  then  consultation      
must not have been given up.    The Prime 

Minister or the Minister for Parlia 
mentary Affairs whoever becomes 
the Leader of the House should have 
thought that there should be a little 
consultation, before giving advice, as 
to who should be in the Chair. This 
is not a party issue. I regret we were 
completely ignored.       Democratic 

norms and Parliamentary norms should be 
restored in such matter's. Please do not take 
this as any kind of reflection on you. You are 
sitting there and you have all the cooperation, 
all the respect and all our affection due to the 
Chair. No doubt about it. But I say executive 
action should have been better informed so that 
after consultation, one from amongst us should 
have heen appointed. Now, this is onesided 
action. This part of the House is completely 
ignored. That is not the way to start. I hope the 
Prime Minister or his colleague Shri Advani, 
both of whom are here, will kindly consider 
such things in future so that a decision in such 
matters could be taken on the basis of 
consultation and, as far as possible, unanimous 
agreement. This is not a technical matter. 
When the Deputy Chairman is to be elected I 
request there should be thorough consultation 
between both sides of the House so that we can 
come to an agreement, if possibe, as to who 
should be chosen. Consultation should be 
given precedence. This kind of advice or action 
is rather bad. Again I say nothing is meant 
against you. I have every respect for your 
office. This is a question of principle. I would 
like t0 know if some members of the House can 
kindly enlighten us on the subject as to how 
this decision came to be taken and why we 
were all ignored in this matter. 

SHRI TRILOKI SINGH (Uttar Pradesh): 
May I say a few words? I am afraid, I find it 
not possible to agree with the formulation 
made by the hon. leader of the Communist 
Party of India in this House. I think that what 
has been done is not only 
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strictly in consonance with the pro 
visions of article 91(1), but also ac 
cording to Parliamentary practice. 
It is not that after somebody from 
this House is elected to the other 
House he automatically ceases to be 
a member of this House. Even after 
election, it is open to him to retain his 
membership here....................  (Interrup 
tions). Whether hon_ Members on 
this side or that side agree with me 
or not, is a different matter. This is 
the submission I have to make. In 
such situation's, it has always been the 
prerogative of the Crown in the 
United Kingdom or the President 
here or the Governors in the States... 
(Interruptions). I very patiently 
listened when the hon. leader of the 
Communist Party was speaking. I 
was saying that what has been done 
is not only strictly in conformity 
with the provisions of the Constitu 
tion, but also with the long-standing 
Parliamentary practice in this coun 
try. In the case of the States it is the 
Governor who appoints the presiding 
officer. I may remind the Chair, Sir, 
that in 1937, it was Nawab Moham 
mad Ismail, who was the seniormost 
Member, who was appointed. At that 
time, the honourable Member in the 
UP Assembly,. Chaudhury Bhoop 
Singh of Bijnor, who had been a 
Member of the UP Assembly for the 
longest time, was appointed. There 
fore, Sir, it is perfectly open to the 
President in this case to appoint any 
one from amongst the Members of 
the Council of States to act as the 
Chairman till the Deputy Chairman 
is elected. That is all that I have got 
to say on this. 

SHRI BHUPESH GUPTA; Sir, I have 
not said .   .   . 

CHAIRMAN: Mr. Bhupesh Gupta, 
please take your seat. You already had your 
say. 

THE PRIME MINISTER (SHRI MORARJI 
R. DESAI): May I say a word,  Sir?  So far as  
what was said     I 

by the honourable Member who spoke just now 
is concerned that is the legal position. But we 
do not want to rest only on the legal position. 
We would like to keep the Opposition in 
possession ol complete information about it. 
We are trying to do that. But we had not much 
time. If there is any departure from that, I nope 
my honourable friend, Shri Bhupesh Gupta, 
should not be worried about it. I would only 
request him to bear with us this time. In future, 
you will have no cause for any complaint. 

SHRI BHUPESH GUPTA; All right,  Sir. 
CHAIRMAN: Mr. Bhupesh Gupta, now Mr. 

Triloki Singh was making a point, I would read 
out the relevant rule: 

"If a person who is already a Member of 
the Council of States and has taken his seat 
in such Council is chosen a Member of the 
House of the People, his seat in the Council 
of States shall, on the date on which he is 
chosen, become vacant." 

So, that question does not arise. 

 
The House then adjourned for 

lunch at twelve minutes past twelve 
of the clock. 

The House reassembled after lunch at two of 
the clock. Chairman pro tern Shri Banarsi Das, 
in the Chair. 

PROCLAMATIONS REVOKING THE 
PROCLAMATIONS ISSUED IN THE 
CONTEXT OF INTERNAL DISTURBANCES 
AND EXTERNAL AGGRESSION 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI LAL K. ADVANI): 
Sir, on behalf of the Minister of Home Affairs, 
I lay on the Table a copy each (in English and  
Hindi")   nf  thf> following  nanprs: 
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[Shri Lai K. Advani] 
(1) Proclamation [G.S.R, No. 117 (E)] 

made by the Vice-President acting as 
President on the 21st March, 1977, under 
sub-clause (a) of clause (2) of article 352 of 
the Constitution revoking the Proclamation 
of Emergency, issued under clause (i) of 
the said article on the 25th June, 1975. 
[Placed in Library. See No. LT-3|77]. 

(2) Proclamation [G.S.R, No. 132(E)] 
made by the Vice-President acting as 
P'resident on the 27th March, 1977, under 
sub-clause (a) of clause (2) of article 352 of 
the Constitution revoking the Proclamation 
of Emergency, issued undei clause (i) of 
the said article on the 3rd December, 1971. 
[Placed in Library. See No. LT-4J77]. 

SUPPLEMENTARY DEMANDS    FOR 
GRANTS FOR    EXPENDITURE    OF 
THE CENTRAL GOVERNMENT    ON 
RADLWAYS  FOR THE  YEAR 

1976-77 

THE MINISTER OF RAILWAYS (SHRI 
MADHU DANDAVATE): Sir, I lay on the 
Table a statement (in English and Hindi) 
showing the Supplementary Demands for 
Grants for Expenditure of the Central Gov-
ernment on Railways for the year 1976-77. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS FOR EXPENDITURE OF THE 
CENTRAL GOVERNMENT (EXCLUDING 
RAILWAYS) FOR THE  YEAR  1976-17 

THE MINISTER OF FINANCE (SHRI H. 
M. PATEL): Sir, I lay on the Table a 
statement (in English and Hindi) showing the 
Supplementary Demands for Grants for 
Expenditure of the Central Government (ex-
cluding Railways) for the year 1976-77. 

SUPPLEMENTARY DEMANDS    FOR 
GRANTS  FOR    EXPENDITURE    OF 
THE     GOVERNMENT     OF    TAMIL 
NADU FOR THE YEAR 1976-77 

THE MINISTER OF FINANCE (SHRI H. 
M. PATEL): Sir, I lay on the Table a 
statement (in English and Hindi) showing the 
Supplementary Demands for Grants for 
Expenditure of the Government of Tamil 
Nadu for the year 1976-77. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS FOR EXPENDITURE  OF THE 
GOVERNMENT OF NAGALAND FOR THE 
YEAR 1976-77 

THE MINISTER OF FINANCE (SHRI H. 
M. PATEL): Sir, I lay on the Table a 
statement (in English and Hindi) showing the 
Supplementary Demands for Grants for 
Expenditure of the Government of Nagaland 
for the year 1976-77. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS FOR EXPENDITURE  OF 
THE GOVERNMENT OF  PONDI- 
CHERRY FOR THE YEAR 

1976-77 

THE MINISTER OF FINANCE (SHRI H. 
M. PATEL); Sir, I lay on the Table a 
statement (in English and Hindi) showing the 
Supplementary Demands for Grants for 
Expenditure of the Government of Pondi-
cherry for the year 1976-77. 

SHRI K.ALYAN ROY (West Bengal): 
Sir, will you ask Mr. Patel to say something 
about the scrapping of the Compulsory 
Deposit Scheme and the black Bonus Act? 
He should .   .   . 

CHAIRMAN: This is not the occasion.    
Mr. Dandavate. 
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THE BUDGET  (RAILWAYS)  1971-78 

THE MINISTER OF RAILWAYS (SHRI 
MADHU DANDAVATE): Sir, i lay on the 
Table a statement (in English and Hindi) of 
the estimated receipts and expenditure of the 
Government of India for the year 1977-7b in 
respect of Railways. 

THE BUDGET    (GENERAL)    1977-78 

THE MINISTER OF FINANCE (SHRI H. 
M. PATEL): Sir. I lay on the Table a 
statement (in English and Hindi) of the 
estimated receipts and expenditure of the 
Government of India for the year 1977-78. 

REFERENCE TO REPEAL OF THE 
PREVENTION OF PUBLICATION OF 
OBJECTIONABLE MATTERS ACT, 
RESTORATION OF FEROZE GANDHI 
ACT AND RELEASE OF NAXALITES 
HELD UNDER MISA.. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, my firiend Mr. Advani is sitting there. 
May I have an assurance from him that two 
Bills, one repealing the Prevention of Publica-
tion of Obectionable Matters Act and the 
other restoration of the Feroze Gandhi Act, 
will be taken up this very week? I think the 
hon. Minister will very well introduce himself 
to the country by restoring the Feroze Gandhi 
Act and repealing the other Act. As far as we 
are concerned,, we are giving full co-
operation, so that you do this expeditiously. 
Let the Parliament start with the restoration of 
what has been taken away from us, namely, 
the Feroze Gandhi Act. It will be a very good 
gesture. I will appeal to my friend Mr. 
Advani, who was sitting with me—in fact,. I 
am occupying his place now—to do this, to 
bring this change. I have introduced a Bill al-
ready for this restoration.    If he does 

not like that, well, the Government can bring 
it. I think it is better if the Government brings 
it. My bill can also be taken up with your 
consent. You can give permission that the 
Bill which is before the House can be taken 
up. 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI LAL K. 
ADVANI): So far as the issue which Mr. 
Bhupesh Gupta has raised is concerned; my 
Government is committed to restoring the 
freedom of the Press fully, repealing the 
Prevention o- Publication of Objectionable 
Matters Act and the restoration of the Feroze 
Gandhi Act regarding the freedom that the 
Press has enjoyed in respect of the 
parliamentary proceedings. I look forward to 
being able to present these Bills. 

SHRI BHUPESH GUPTA: There should 
be no difficulty. It will not present   any   
kind   of   difficulty. 

SHRI KALYAN ROY (West Bengal): 
What about bonus and scrapping of 
Compulsory Deposit Scheme? The Minister 
should assure us that he will take necessary 
steps. 

CHAIRMAN: You will have enough 
opportunities for raising these things. 

SHRI BHUPESH GUPTA: I understand 
that MISA will not be repealed. It will be 
reviewed. I want the Central Government to 
take steps about it. Many of the Naxalite 
prisoners are in jail. Other prisoners are also 
there. I think the Government should give 
direction that all Naxalite prisoners in West 
Bengal and other places should be released. 
Two of them were hanged during the 
emergency. I will ask the Government to give 
some benefit to their families. 

THE BUDGET   (TAMIL NADU) 
1977-78 

THE MINISTER OF FINANCE (SHRI H. 
M. PATEL): Sir, I lay on the Table a 
statement (in English and Hindi)   of  the   
estimated   receipt,  nnd 
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[Shri H. LI. Patel] expenditure of the State 
of     Tamil Nadu for the year 1977-78. 

THE BUDGET (NAGALAND) 
1977-78 

THE MINISTER OF FINANCE (SHRI H. 
M. PATEL): Sir, I lay on the Table a 
statement (in English and Hindi) of the 
estimated receipts and expenditure of the 
State of Nagaland for the year 1977-78. 

THE       BUDGET    (PONDICHERRY) 
1977-78 

THE    MINISTER    OF    FINANCE 
(SHRI H. M. PATEL):   Sir  I beg to 

lay on the Table a statement (in English and 
Hindi) of the estimated receipts and 
expenditure of the Union Territory of 
Pondicherry for the year 1977-78. 

HHTCfa  : RT ft Old  fw 

wnf, 1977^ liswfRfwn 

The House then adjourned at 
seven minutes past two of the clock 
till eleven of the clock on 
Wednesday, the 30th March, 1977. 
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